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IN THE CENTLAL ADMINISTRATw TRIBUNAL : Ffl(DERABAD BENCH 

AT HIDEPABM  

O.A1No. 100/90 	 Date of Order: 

3ETEEN: 

Smt.T.Narasayamma 	 .. Applicant. 

A N D 

The Secretary (Establishment) 
Lailway Board, Ministry of Railway 
Rail Shavan, New Delhi - 110 001. 

The Chief Personnel Officer, 
Suth Central Railway, 
Rail Nilayem, 
Secuncierabad -. 500 371. 

The Divisional Railway Manager, 
South Central Railway, 
Vijayawada Division, 
Vijaawada - 520 G,()1.  

The Sr. Divisional Personnel Officer, 
South Central Railway, Vijayawada Division, 
Vijayawada -520 001, 	 .• Eespondents. 

Ubunsel for the ?pplicant 	 Mr. G.V.Subba Rao 

Counsel for the Respondents 	 .. Mr•  N.R.Devraj 

CORAM; 

HON 'BLE SHRI T .CHANDRASEJ•CJ-IARA REDD, MEMBER (JILL.) 

(Order of the Single Meraer Bench delivered by 

Hon'ble Shri T.Chandra Sekhara Reddy, Member (Judl.) 
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This is an application filed under Section 

19 of the Administrative Tribuhals Act to direct the respondents 

to appoint the applicant's daughter Kurn.T.Vijaya Lakshmi 

who is a Graduate with Technical Qualification of a pass 

in English Typewriting in a suitable Class-Ill Post, on 

compassionate grounds and pass such other order or orders 

as may deem fit and proper in the circumstances of the case. 

The facts giving rise to this OA in brief 

are as follows: 

2. 	 One Sri T.Surya Rao is the huaband of the 

applicant. The said Sri Surya Rao was appointed in ClasslV 

post of Porter on 8.10.1941. He was working as Shunting 

Jarnedar on pronotion at the time he retiree in the year 1977 

on medical invalidation. Actually the said Sri Surya Rao 

was discharged from service on medical invalidation on 

27.7.1977. From tne date of retement on medical invalidation 

grounds up to 23.2.1985 the said Sri Surya Rao was receiving 

pension and also had received all his settlement dues. After 
- lrke- cac& 

the death of 
I'  Sri Surya Rao in the month of February, 1985, 

applicant put in a representation to provide emploment to 

her daughter Kum.T.Vijaya Lcshmi for appointment on compassio-

nate grounds to Class-Ill post. The said representation was 

submitted on 3.8.1985 for the said compassionate appointrrtht 

to the Divisional Railway Manager. On 3.9.1985 a letter was 

sent by the respondents to the applicant rejecting the 

request of the applicant to provide an appointment to 

Kum.T.Vijaye Lakshmi daughter of the applicant on compassionate 

grounds. So, the present OA is filed by the applicant on 

21.1.1990 for the relief as already indicated above. 
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counter is filed by the respondents. 

opposing this GA. 

This GA had come up for final hearing on 

2 or 3 occasions. then this matter came up fir hearing or 

29.7.1992 we have made it clear as per our order dated 

29.7.1992 that no further adjournment will he given and 

both the counsel were informed that the matter would be 

heard and decided even in the absende of counsel of;  either 

side on the said day i.e. 3.8.1992. 

then this GA was taken up for heading toda 

Mr.G.V.Sitba Rao made his appearance and representd that 

inspite of 2 or 3 letters by him to the applicant that the 

applicant had not turned up and as he does not have instruction. 

from the applicant that he (Mr.G.V.Suhba Rao) was vi€ndrawing 

from the OA. In view of the representation made by. 

Mr. c.v.Subha Rao he is permitted to withdraw from the CA. 

 Mr.N.R.Devraj, Standing Counsel for the 

respondents is present and is heard. 	.e had pesuréd the 

material before us. We proceed to decide this 05 C&jter 

hearing the said arguments of Mr.N.R4Devraj and after perusing 

the material that is before us. 

As already pointed out while narrating the 

facts giving rise to this GA, the applicant's husband 

Sri Surya Rao had retired on medical invalidation drounds on 

27.7.1977. Page one of the material papers is the true cop-

of the service certificate of Sri Surya Rao. In the said 

service certificate the date of birth of the said S,urya Rao 

is shown as 15.6.1920. So Sri Surya Rao husband ofi the 

applicant after attaining the age of 58 yearS, in 

course We would have retired on 1.7.1978. Pdmitt 

medical invalidation grounds Sri Surya Rao had rel 
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date of superannuation. So in view of the fact that 

Sri Surya Rao had retired on medical grounds only before 11 

months prior to his superannuation age, we do not feel that 

this is a fit case to consider his daughter Mum. Vijaya Iakshmi 

for appointment on compassionate gunds. 

7. 	 Right from the date of his retirement on 

medical invalidation grounds on 27.7.1977 till 23.2.1985 

which is the date of the death of Sri Surya Rao, the said 

Sri Surya iao never appears to have made any representation 

to the competent authority to provide an appointment on 

compassionate grounds to any of his children. As could be 

seen the said Sri Surya Rao had been silent till his death 

from the date of retirement in the matter of the said 

compassionate appointment. If really the family required 

any assistance by way of appointment, we do not think the 

said Surya Rao would have kept quite without approaching 

competent authority to provide an appointment on compassionate 

grounds to one of his children. As could be seen it is only 

after the death of Sri Surya Rao in the month of February 1985, 

for the first time a representation had been made on 3.8.1965 

by the applicant herein who is the widow of the said 

Sri Lurys Rao to provide an employment to the said 

Mum Vijaya Lakshmi. So as already point out the said a- 
Sri Surya Rao had not made any attempt to secure any 

appointment on compassiorate grounds to his children. In 

view of these facts we are of the opinion that the family 

is not in such circumstances as requiring an appointment on 

compassionate grounds. If the family was in distress or 

indigent circumstances requiring an appointment thn conçassionab 

grounds, we do not think as already pointed out that 

Sri Surya Rao would, have kept quite for all the period of 

8 years aftct his retirement on medical invalidation grounds. 
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As already point out the representation 

of the applicant was rejected by the Competant authority 

refusing to provide an appointment on compassionate grounds 

as early as on 3.9.1985. This OA is filed on 29.1.1990. 

There is roughly 5 years dela by the applicant for approaching 

this Tribunal for the said Lelief. 	e see any amount of 

latches on the part of the applicant in approaching this 

Tribunal for providing appointment to ber daughter IKuni.Vijaya-

Lekshmi. So in view of the said latches te applicant is not 

entitled to the relief as prayed fr by her in this OA. 

In para 2 of the counter of the respondents 

it is pleaded as per the family details in the prescribed 

profor:na submitted by Sri Surya Rao, that Sri Surya Kao 

two daughters by name T.Satyavathi aged about 20 years an 

T.Vijaya aèd4jears whereas the applicant in her represen-

tation for compassionate appointment made to the Railway 

ministration h4 stated that she has only one daughter, by 

name T.Vijaya Lakshmi. So from the declaration of the 

applicant's husband Sri Sura Rao there cannot be doubt that 

that applicant h4 two daughters through the said Sri Surya ctac 

But the applicant had supressed the fact having another 

daughter and has comeforth with the case as having only one 

daughter and with the prayer to pzovide compassionate 

appointment to the said daughter. It is quite evident that 

the applicant is supressing material facts with regarding to 

her family particulars. It is only on equitable grounds 

that an appointment on compassionate grounds is provided 

to a merer of the deceased family. 	•person seeking an 

equitable celief should epprmch this Tribunal with clean 

hands. Pny party or applicant approaching this Tribunal 

should not be guilty of supression o facts. In view of the 

supression of facts with regard to the family particulars 

r 
.6 



& 
of the applicant, the applicant is also not entitled to 

the said relief as prayed for by her. 

10. 	 We see no merits in this OA and hence OA is 

liable to be dismissed and is accordingly dismissed. There 

shall be no order as to costs. 

(T .CHANDRASEKHARA REDDY) 7 Mertr(Judl 3 

Dated: 3rd August, 1992 Dy. egistrar(J dl.) 

(Dictated in the Open court) 

Copy to:-. 

The Secretary(Establishtneflt) Railway Board, Ministry of 
Railway Rail Ihavan, New Delhi-liD 001. 

The Chief Personnel Officer, S.C.Railway, Railnilayam, Sec 
Secunderabad. 

The Divisional Railway Manager, South Central Railway, 
Vijayawaia Division, Vijayawada-520 001. 

4i. The Sr. Divisional Personnel Officer, South Central Railwa' 
Vijayawada Division, Vijayawada-001. 

One copy to Sri. G.V.Subba Rao, advocate, CAT, Hyd. 

One copy to Sri. tJ.R.Devaraj, SC for Railways, CAT, Hyd. 

One spare copy. 

Rsm/- 
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